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O R D E R 

 

15.11.2017  This appeal has been preferred by the Appellants against 

the order dated 21st August, 2017 in C.P. No. 716/I&BP/2017 whereby and 

whereunder the Adjudicating Authority (National Company Law Tribunal) 

Mumbai Bench, Mumbai changed the Interim Resolution Professional after 

30 days.  

 

 Learned Counsel for the Respondent brought to our notice that Interim 

Resolution Professional who was originally appointed his licence having 

expired, another eligible person has been appointed as Interim Resolution 

Professional.  



 
 Learned Counsel for the Appellants accepts that, after 30 days, Regular 

Resolution Professional having been appointed, this appeal has become 

infructuous.  

 
 In the aforesaid facts and circumstances of the case, no further order 

is required to be passed. This appeal is dismissed being infructuous. No Cost.  

 

 

[Justice S.J. Mukhopadhaya] 

    Chairperson 
 

 

 
 

              [Justice Bansi Lal Bhat] 

              Member (Judicial) 
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